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Hello Good People ! 

LaLas 



Bengal Act VII of 1934 

[THE BENGAL CRIMINAL LAW 
. , .  AMENDMENT ACT, 1934.1 I 

RF.I'F.~I.ED IK PART . . Ben. Act XVI of 1946. 

- (a) The Government of India 

(Adaptation of Indian 
Laws) Order, 1937. 

(b) T h c  Indian lndependcncc 
(Adapta~ion of Bcngal 
and Punjab Ac~s)  Order, 
1948, 

(c) Thc Adaplatinn of Laws 
Order, 1950. 

WHEREAS it is expedient 10 supplement the criminal law in Bcngal far 
~ h c  purpose of dealing more effectively wilh the tcrrorisl rnovemcnt and 

XI of 1876. 10 lhal cnd ro anlend [he Indian Arms Acl, 1878, the Explosive Subslances 
' I '  '' 1708- ACI, 1908, and [he Indian Ress (Emcrgcncy Powers) Act, 193 I, in their 
XSIII  or 
1931. applicarion 10 Bengal, and also to mcnd the Bengal Criminal Law 
Rcn. Act VI An~endmcnl Acl, 1930, and [he Bengal Suppression of Tcrrorisl Outnges 
or  1930. 

Acl Act, 1932, in Lhc manner hercjnafrer appearing; 
of 1931, 

AND W H E R E ~ S  Ihc prcvious sanclion orlhr Governor General has been 
5sl Gco. obtained under sub-section (3) of section BOA of the Government of India 
V . u . 6 1 ;  

, h f i  7 Gro. Acl lo L ~ c  passing of lhk Act; 
1'. 1.. 37: 

9 fi l O  Gco. 
1'. C .  101.  It is hercby enacted as follows:- 

1. This Act may be called he Bengal Criminal Law Amcnrlmen t Shon t i~ lc .  

ACI. 1934. 

2. The Indian Arms Acl, 1878, the Explosive Subsranees Acr, 1908, Amendmcnl 
of Indian 

and [he Indian Press (Emergency Powers) Act, 1931, shall, in lhcir Arrm 

applicauon ro '[West Bengal] be amended in rhe manner provided in Illis 1878. . . 

Explosive 
Act. Substances 

Acr. 1908. 
and Indim 

'For Swlerncnl of  Objcc~  and Rexons, .tee h e  Calcufffl Gu:erte or 1934. PI. IV. p a p  
101. m d  for Rrpn of k c  Sclcct Commi~~ec.  ~ c c  ibid, page 106; md Tor Pmcccdings oithc ( E ~ ~ ~ ~ ~ ~ ~ ~  
Council. see the Proceedings 0 1 t h ~  Bcngal LegislarivcCauncil. Vol. XLIII. No, 2,  pages 30 Powcrs) AC~.  
and 84 and ibid, N o ,  4. pages 442,492.533.579, 630 md 698. 1931, 

!The words wi~hin s q u a t  bmckc~s wcre subsli~u~ed Tor the rvord "Bcngal" by An. 3(7) 
of thc Indian Indepndcncc (Adaptation of Bcneal and Puninh AcIf\ Order. 1948. 



[Ben. Act VII 

AIIICII~I 1cn1 3. In scction 19A of the Indian Arms Acl, 1878, Tor  he words, X I  of 1878. 

brackce and leaarr "undcr clause (c) or clause ( e )  or clause (f)'*, the words, 
>it 01 1878. brackc~s and leuers "under clauhe (a), (c ) ,  (e) or (0" shall be subs~iru~ed. 

Insenionof 
IICIV wc[Iun 

4. Afler section 20 of [hc Indian Arms Acl, 1878, the following 

a)A in ~ c i  section shall bc inserted. namc1y:- 
X I  lS78. 

"Enhanced 20A. Norwirhsranding anything con~ained in this Aci, 

whocvcr goes armcd wilh apislol, revolver, rifle or other fire in cmvn 

arm in  contnvenlion of the provisions of section 13, or has C Z C S .  
. . 

. . 
any such firc-.un~ in his possession or under his control in conrnven~ion 
olthc provisions ofscction 14orsection 15, undercjrcums~ances indicating 

that he inrcnded [ha! such f i r e - m  should bc used for rhc con~mission of 

any offence or murder shall, i f  he is tried by Comrnissioncrs appointed 
undcr the Bengal Criminal Law Amendment Act, 1925, be punished with 

dcath, or wirh trmsponation for lift orany shorcrrennorwith impdsonmcnt 

Tor a term which may extend to fourteen ycars, to which fine may be 

added.". 
I 

tll5c'nicln or 5. Aficr sec~ion 5A of rhc Explosive Substances Act. 1908, Ihc vl or lmA ! nc\v stxrion 
.in in ACI VI  allowing section shall be inscrted, namely:- 
a( 1908. 

"Enhanced 5B. Notwida~andinganythingcon~aincd jn this Act, any I 

punishlncnr 
,c,,i, 

person who makes or has in his possession any explosive 
I 

C;L<CS. su bsiance under circumsrances indicating that hc in tended 
1ha1 such explosive substance should bc used for the cornmjssion of any 

offencc of murder shall, i f  he is cried by Commissioners appoinled undcr 
. . 

the Bengal Criminal Law Amendrncnt Act, 1925, be punishcd wirhdeath, 

or w i ~ h  transponarioo For lire ur any shorlcr [ e m ,  ro which fine may be 

addcd. or with jinprisonment for a term which may cxtend to fourlccn 

years, ro wllich iinc may be addcd.". 

luscniun or 6. AFrer secrion 2 of theIndian Press (Emcrgency Powcn) ACL, 193 I ,  xxlrr or 
new scctions 193 1 .  

and 1B the following sub-heading and sections shall be insened, namely:- 
in Act XXt Il 
or 1431.  "frol~ibitio~z ofprrblica~ian of certnir~ irrfon~~arion. 

Powcr 10 2A. The '[Stale Government] may, by nolificalion in  [he 
prohjbir. '[Oficiot G ~ i c t t ~ ] ,  prohibit either absolutely or subject to publ~ca~lnn 
orcrnain such condirions and restriclions as may be specified in the 
inrorn~adun. 

no~iiicarion, the publication in any ntwspapcr, news-sheet, 

'The words "Pmvincid Covcrnmcnl" wen: originally subsritulcd for the $vortls "Local 
Govcmlnrnr" by pan. 4(1) of  ~ h c  Govtrnrncn~ of Indis.(Adap[a~ion oi1ndi.m h w s )  Order. 
1937, and rhcrc~rier the word "S~arc"wns subs~irulcd Iorthc word "Provincial"hy pan. 4(1) 
o f  the Adnp~a~ion or Laws Ordcr, t 950. 

The words wilhin squvc bnckers wcrc subsliiu~ed Tor ~hr: words "Lmal Official 
C ; n l r l ~ ~ "  hv n3n 4( 1 )nTrkrCnvrmm~nt nFInrlil (Ar Iqnr+ , r ;~n  nFInrl;.r I 1.1.r\ nrrln- 1 n-17 



Tile Eer~gal C r i ~ ~ ~ i t ~ a l  Law Artre~tdt~lertr Acr, 1934. 

prnph lc~ ,  leaflct or other documenl of any class of infurmalion which, in 
thc opinion of the ' IS~ale Govcrnmcnt], lends to ercirc sy~npalhy wirh, or 

securc adhcrenls lo, [he lerrorist movement. 

Prohibiliun 2B. Neirher Ihc namc nor  he designalion nor any words, 
o f  publics- 
lion of signs or visible reprcsentarions disclosing the ideo~ity af any 
namcs. c ~ c .  wirness in a t r ia l  by Commissioners appointed under the 
o f  ccnain 
,vi,nrsscs, Bcngal Criniir~al Law Arncndmcnl Act, 1925, or in n lrial by Bcn. hci XII 

aSpecial Magisvale under hcBengal Suppression ofTcrroris~ '"'. 
. . 

Ouaages Acl, 1932, shall, without the permission of thc Commissioners, - .  
, - 

nr of r l l c  Special Magistrate, as lhc case may bc, ur of 

[he '[Smte Government], be published in any nzwspapcr, news-shec~, 
parnphlc~, leaflct, or other documcnrs.". 

7. In sub-section (1 )  of scction 4 of rhc Indian P f c s  (Eme~gency Amcndrncn~ 

Powers) Ad, 1931, aRer clause (i), the following words and clauscs shall $ ~ ~ $ ~ ~ 1 1  , 

af 1931. be inscrred, namely:- 

"nr which 

ti) give any informalion in conlravenlion or a notificalian 

published undcr scclion 2A, or 
(k) disclosc the idenlily OF any wilncss in contravention of  thc 

provisions of section 2D.". 

8. In sub-scction (1) of scction 4 of \he Indian Press (Emergency Amcndmmt 
orsecrion 3 

Powers) ACI. 193 1. beforc E,rpIntinriot~ I thc foltorving proviso shall bc ~ ~ 1 1 1  . , 

inscrled. namely:- of 1931. 

"Provided that no such dcclaralion shall bc made in a cnqe to which 

clause ti) applics unless thc keepcr of  he prin~ing-press has had an 
opporluni~y o f  showing cause why such dcclaralion should no1 be 

made.". 

9. to 27.-Rep. by s. 3 mid the Ser.otorrd Sch. ojrlre Bnlgal Rcpenlitrg 

and A~setrriilrg Acr, 1946 (Bctr. Act X V I  u/ 1946). 
-- 
'See foor-note t on pngc 252, n~rte. 


